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 O R D E R 
 
 

04.02.2020: After hearing the arguments of Learned Counsel for the 

Appellant for some time, the Learned Counsel for the Appellant prays for 

some time being allowed to obtain necessary instructions for filing of Memo 

to withdraw the instant Appeal.  

For filing of the said Memo at request, the matter is directed to be listed 

on 06th February, 2020 on the top of the List. 

 

 

[Justice Venugopal M.]  

Member (Judicial) 
 
 

[V. P. Singh] 
 Member (Technical) 

 

 
[Shreesha Merla] 

 Member (Technical) 
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